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AR Actto exablish a Goseva Ayop for (e gireservation and Wvelfare ol eanile dir the State, Tor supervision and cory}

of institutions mnd to provide fur madters conneeted theréwith nind incidental therefo.
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filE. CHBATTISGARH GOSEVA AYO0G 4CT, 2003
' \ (N0.23 0f 2004)

w - - -

Be it enacted by the Chhattisgarh Lcgislature in the fifily ~ filith Year ol he Republic of Jdia as folluws :-

1. Short titie
and
comucnee
ment ’

2. Definations

l(\fi)‘:}!iliﬁfl,i@l_;
of Ayng

{¢

(. T hIS Act may he L'1"Et| the Chhalllsgmh Guseva Ayog Acl, 2004,

2 exlend.«. to the who‘m orun slale 01’( |'Ih‘llll'~;|l}:,al h, . _ - .-

(.?j .l shall come |nl0 1'01 e l'lom‘lhe dale of its publlication in lhe Oﬁ'ua'l Gazelie.

iy s Act unles:, lhe t.onlcv.l ql.hcrm‘:c I'EC[I.U}E'S -

(ny * 1\)09. me‘ms lhc Chlnlllsg'uh Guqeva F\uog e:.hhhsllcd umlc: R‘er.tmn -3

oy Agrlc.ullure Lalllc" meais. cow: s of all ages, cal\'cs ol cows amd ofshe buﬂ'alneb blllls _

|‘l|'.1(]C|(‘i m:llc .md I'cmale bllfTalocs

(c)_“ L[rm]wmou Imeans the Ch’urp(:lsunrnf lh" @yog

S fdy M |l'ISlIllI[Im‘I meaus any l:h'lnlable, 111::hlul1on ,ng-lgcd i c?.ﬂlc wel l'ale and eslabllshed '

f-‘

: l'0| thc pumo'-‘.e Ul'ktep'.ug, bl ecdmg, reﬁlmg aud nmmlal nmb ullle or Fm he pnrpnse of
rcccptmn |,1|(Jlec{1u|1 LE!IE: 11|.|.uageme|}l and Ire?{menl orlulum agcd .ulrl diseased callle
aml ||1Llud='s ansuddn Gu‘;h'ﬂa Pllljf‘]]‘](ilc (mnltemu ti'mstlrm and (heit I'\,dcr'llmn -

ar Umumcgmlc: Ld undcran) mnqlmcnl l‘m llu: litne belu;, i, imuc nr DIIIC; \wsc

St

- \‘!embcr nu.'ms o memher of llu: A)«og oL i’ runumllcu am] e Imlr;s lltc ( Inlrper'\uu

Lot ! -.-....;_ . N - o

I'he Stote Ucwcrnmeulrslnl'l muqh[’ulc a hudy to b Lnnwn as lhc (‘nsw‘l Ayog 'lhe (\vog shall-

1

.eonsists 0! 'lhc Lhalrpersqn and lhe follufvmg mﬂmbm 5

1. . "-Lvnl'llmumﬂmhen- _ ) ) )
il Agr uul(m:: Frcdueuon Lumnnsmmtm
(%), .Stcl'_t.:lzll'y, Rural Dc-.a_elopmeul.'Dcpmt_lw_:m',' . !
) ii). | Direu_lor._Vclcr_i‘narj__S-e-rvicc_s 3
{iv). l)ulm{ur :\gricullu%c; oo ‘ -
i)  Registoar, Coéop;:r:uiveSoEieﬁcs
(niy Sececluryf Asdditional Secretiny , Agriculune (\"-.-:let-'h:m-_v)

i} iDirector Generalof Pol ice.
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SETE 7997, fZaim 18 Tl 2005

/
e -
; GOt AR LR Lo }w Hoisaded iy Finance Departmeii not belos therank of Depity Secietary |
H (is)  An ONicer af State Bank of fudia not betow the rank of Asstt. General Manager,
f {x) Addivbonal Divectoar Haint Directan of Vetesina » Services, who shail atso be the Secretary of ihe Ayuep;
{ Ixi)  ¥ive non ellicial menbers to he naminated by the Stale Government preferably [fon persons
2 . )
fI having imeréstin calle wellare; '
§ 2, The Ayoy miay invite ofGicers or expert as specia invities as and when necessary,
3 . . .
H 3 The State Govermment may constitule ditrict and biock levef conmntilices as may he prescribed under
H riles. -
] a
b '
mbrers to L) The Stide Governmest shall appoint Chabperson and Members of the Ayop.
!mmin:tlul ' o ' _
the State C (2. Chaigsersonand non-ufMicial member of the Ayog shell hitd office for a period-of fhvees yeas fiom
“vernment - - S . ' - o '
{ . Ihe dale of he appointmenl. '
; .
i
! \
lisgualilication Mo person shall be eligible (pr appoiniment as a non-officiat membes if he-
i [ ool poim
! s (a) i not a cilizen of lndia;
(I has nut awained the age of twenly cne years; -
[- - IR (Y has been adiudgéd by a Compelent Courl to be of unsound mind;
; d has been senlenced by any court 10 imprisennicnl for an alfence involving moral
! Y any l vINgG
':' lurpiteds; -
. .oiE) has been Uimiﬁs_ﬁed'rrifml the service of the Governmeit for misconduct atd bas been
) dectared to be disgualified for evuployment inpublic service; and - -
) - -7 s aun undischavped insolvent. |

TFhere shalibe paid 1¢ the non-official members such allowances as may be preseribéd.

Tuvns aad (N
A pouollicial member may resign his ofTwe 0 writing girder bis hawd addressed to the State

‘comditinns of
couditinns o @)

Appeint ment of
tembers ol the Governme)tl. ‘
Avoy S i3} 1he State (iuvernmc‘nl shali tefugve a |nc1115er fromy the afMice of non oﬂ;lcial mc_lilbey if he.
K " {a). becames an andischarged insolvent; ' ‘
(o is convicted o an oﬂ'cu_cg,l;wlﬁch, irvolves moral lurpitude:”
) is dectared ynzound mind by Cmupel-cul oy
i) scunains without ehtriniig lezve of ahseuce Trom the Ayog, remaing alisent Fem (hree
cousctutive meelings ; or
e Iz, in the opinion of the R1ste Govainugnd so avas=d die pesition af” Ulairpersan
o Beleinhers ;'m.hl.‘:' g et e copdinuee weoilics bejug detritnantal o the

aviey cxbe i e ey b sl e esi
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Ancinoey,

A Heathymaader and

mectings ol tle

Aveg

2. Yacz auey nat {n
Trvsrbiado el
rrceedings,

. Appuoiniinesd of

abficers andvihers
cmplyyrpee

(-f. . Tleyistration of
Yuostitutions aid
awdity their

:wl_-mm_ls._ .

capable ol acting hefnre e expity ot lis ferm of office, a castml vacauey shall be decpp “

ivereto as rember who shatl hold affive for theameapived o

{4y The Headquarier of the Ayop shall'hie a4 Redpur

{2} The Avog stall hold meetings a1 least twice ina vear and shall keeps record of its proceédii

(3} The meetings of the Ayog, shall e covened by the Chairpul"sml whio shall p\cstdc. #lie ny

- sebves topreside. )

No Act or proceeding of the Avashall be dc"mcd fo be invalid by reason mercly (‘fan)' vae

a.or any defect in the constitution of the Ayog

i
Subjeet w such rules as inzy. b2 mady i 1his behall, he State € Govenmunenl nay, ['cu thc pLry pusd

and itrdhe absence of the Cluirpersan, the membzys presest shall sleet one [rum amaongst t

-
3
neerred ysoch officr mnd such vacamer ehall be lled 25 carly 2z possibie v appoinimery o,

R

enabling lhe Ayog 1o emmnu) discharge ie ﬁlllﬂit‘l‘ih utider his Acl, [rovide :;ul:h utber t‘

_ officers angl ﬁﬂler' c,mp_]uyees as way be nccpasaay

_“}

{0}

Capplicrtion I'or\rg:kimhml airder this Act 1 Smh hranner as may e riemihr‘d

The apptication shildi be ae companicd by st h foes as may be p:cwlhed

The Ayng shall after i'.il:ncnqnir_\' ax it deerns fit issne @ cenlfficate of vegisiea tov s

foiny as iy 'n:‘ presiribed.

The Ayeg glall waintain a repister ol‘mauluuou regislrred w nh Tt in sueh foni as n

l\E ;—afcstribml.

Whenever ooy clmng\, oceuss in aay of the particudars relating in any iosiitution rzcarded!

in lh=- yepisier as preseribed wader sub-seetion(4), The person antutsted o ¢t en behadf

sl the instittion shall repert the change o (e Ay sabich shait aficy such enquiry as it

deesns TiCnah e iue yecessary clianges in i reg izt

The aceconsts of every istibation, wingds has

wen reeistered undes this At sheadl, by

ol each v oh the et Ot dae o fddaich and s sonomns sl be ucliteed

amsally m e preseried mame

il

s et

1
i
4
3
1
N

-
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__C(:;:i(.i"”‘- ol Pie Avox shall perfiam Gie Ihllm'-'in:}'_ fictions:
i-ma_-q [05
o m.ﬂ}i e P ensi e e protection sfforlad (o cotle wnder any I forthe fime ey I Teroe ichalig seie el
j Castndy of he cattle being Gured s slanghizring o liRey (0 be slaugbternd in contiavenion of anve v i
§ lorce and (o initiate crinsisal action. apaingl aceused persgis.
Il ﬂ:_} Yo ensare -
*‘édj,,é Q) Proper and-imacly implementidion=al the Fes refenred Lo fa L:!m'lsf_'-I(;L)-nu-,{l(]—‘xn_\p{ﬁg
e med remedial. racasures. regw ding the inmglomentation ! promammes.ef e State Governmend wider Gnstala
15 1y Dc:vt'h_:l.mu.tnt Sclieries, '
fr) 0 engore actbve pacticipation nf}hé institulions in the devtlopmeut of indigenous hrecds of caltle
i} 1 promok: Health vine of catilz; -
—.,;MJ . tel) In-nrc_rsu;:'ﬂ care did snagement ok cattle sui;r.e:-i.in-._viuii:ti_nn ol any e|raun|r_é;1r {wr i [{jllllc.h@in% iy foroe;
i? 0 [0 ensure proper |‘.!-';ﬂ-‘II{.;?nwrll arel care ol isliom :m.!i:rg'e-'. cattle mainiinned by ooy iestihalien,
! n) o SEPCTVISe ;md mspeet the instinniens:
Ugrf L In-[_:rnmnlu L‘LI[li\‘ill.iUll.l‘li-i'.ll.p'.'f)\‘.i.‘d' variety of fodder-szedi produicion prograrumes ﬂl?{l'{'lf-l."‘l'llle drvclog

menk activitics, : S

h ]
i
§
; (i} to co-ordinate wit{t,ﬁgi‘it'-l_l Hure- Universitics. anl other, Iic_:fcai.élj, fstitutions deating with caishe ahd fnl-
g der develnprieal progranuues el Keensuse avtive pauicipstion-ofihe inslittions 1o adopt e seion

o tific technolugy:
4 ) , :
{ ) i stiggest such mensures which-may be elpfut i stwiyllwening off the insihdions which are esonomi
? cally weak: -
hd " .- . ) L .- - . b
! “tk} i give Daweinl arsistoneye b thix institutiogs:
{0 o Lsnsrc il conplyink i e fancidoning of A inatitution:
i’ 1o pesternt such oiher fonclions as may be asstged By tie Skle Gowgmnient.
iy tes apposiiueh Ageiculima Cattle Welfare Officess who shaikwork e mipfementation of nevey Termadd
{ Lhrsiosginy Agrividina) Usite Doeservation: St 2000 (o e aetion ineluding detonties amd seaich of
arvienluratcatle. detvation and seardvol yehivies, sgizure of agricoanad calfle andokale syie inte
vustedy. and MM proseclion,
IRy, iv ke costody of the agricaiioea! carde sedoed and o ensomt ene 0 e seneel Gorkala, e ik

e ot Prrerniorb i B ben o da 2oy peevsen pens e e o s s g gt e

RTINS
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tonalious, wifls

MUtuads althe Avog, shalT e Lept ina Natiomalized nayk

man be aulhorised by itre Ay,

I order to enable e Ayog to perfonn the finetans wider this Act the Ayog m

iom any- depanmcnl ol the Srate Government or any hiuly qr auhority or

’
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Srovaratonl, es vaisesd, penshies njrised by

s!_:llmﬁcul t_)F Aceommts 1o such foim as way be preseribed.

| ) The ; 'u:l.mmtq ol \ht' r\\\“‘ ';hdl'. L audited by the Ac muul‘ull (;cuelal at’ su

may be spcuf‘u h hirn .'mtf any e \p“ll(llllllt me nunrctwn with sucly audit clm” be pa

e Ayog 1o the Accountant Geoeral,

1 ;o

of the A) g undcu this At shal Imve the same rights and prm]cges
T sueh nudr( as e Avcountant General generally hag
n:'cu'un[s ang, in |m|'licul-.n‘ shall have the riwhl 10 Jem

. \m:t‘he\q and athey dl!(.'.hl'.c!“.} aud p'upt.r‘: arke] e inspect any

r

e A}n_;: shall prepare, i sueh furm fur ench Dnancio) yeau. !

itulmnl uf its m.ln lllc;.,dmm" the previens financial vear wng I n\"lrd a (.OP)'

(I lpon reeeipl oF annal 1eport made wader section 17, the
action as depned 1,
(2} Accopy of the teport made (0 the State Goverimien| mget with arepor ef'tl

the siale finwrnnwnt tarler sal-gection (1) halt be iaid on theiable o the

T St Governmenl may

Vi :|1ki(|vl

Vi In the diselinge of #s ections epder P Aot

al policvas may e givei by fie N

“l
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ermhipye ol s ' . . R .
- Memf‘"? S0 Alimenibers and ollicers of Iz Ayog shell be deesned, while acting or purpoiling o acl, in purse
YV R AR Y
Vi L . . - A p ' . L) . 4
Dbl ance of any provisious of this Acl, o be public servants within the meaning ol Seclion 27 o,
{osurvaits, -
' lndian PenalCoile, 1860 (Wo. 45 of 1860).
;‘ 22, 1’;’utoa‘1iun No suit, prosecation ar otlier legal proceedings shall e against any arember, olfieer or seryva of
H of aclion o
talen in lhe Ayag for anything which is done or intended (9 be done in good failh under this Acl.
i good faith
It |L'|1(; .
menti 93 Posver [v make 4] The Swate Govetnmenl may ake rules gonerally for canying oul lhe provisions ol this
‘ ; rnles, :
i Acl..
@) ‘and in pailicular and without prejudice to the generality of the forepoing pravisions, sucl
1 .
f. rules may provide for all or any of the following inatters, nanely -
(=) terms and conditions ol service of esuployees of the Ayog,
f (b} allowances which may be paid to members of the Ayog;
! . (c) the manuer in which the institutions shali be registercd,
_ , )
! G)) the mamner i which and the aullority which shall operate the funds of the Ayoy;
!
ceon ) - S o . y .
e r‘gl () the masner in which complaints shall be entertained by the Ayog and mede of eaquiry:
i wigl] :
' I 0 the Totm and macner in which and the time within which the reporis are (o be subunitied by
. o AyUg; - .
e (8} the fee on the payment ol which the registration shall be macde and the fonn in which
. ' . - registration certifeate shall be issued.
) ly constiiute disicict and block level commitiec.
D] any olher matter nol specifically covered under this section.
3) ATl rules made under this Act shail be laid on ihe table of tre Legislative Assembly.

A ——— - ———
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